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ducers and Production Assistants, The
system of engagement of Sfringers is
also under examination with a view to
streamlining it.
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Film ‘Kissa Kursi Ka'

4143. SHRI SATISH AGARWAL: ¢
Will the Minister of INFORMATION
AND BROADCASTING be pleased

to state: '

(a) what was the agency or the
particular officer who ruled that the
Hindi film entitled ‘KISSA KURSI KA’
could not be released to public, the
reasons why such a decision was
taken;

(b) who was producer and director
of this film, who were its financiers,
whether any assistance to it was
sought from Film Finance Corpora-
tion; and

(¢) what was the criterion of con-
sidering this film as not worth release
to public, whether Government would
release it if its copy wsas made avail-
able now?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K ADVANID): (a) and (c). The
film KISSA KURSI KA was examin-
ed by the Central Government in
exercise of the powers conferred by
Sub-section (1) of Section 6 of the
Cinematograph Act, 1852 and it was
decided that the film should not be
given a censor certificate for public
exhibition, on the grounds that the
film was against the interests of the
security of the State, friendly rela-
tions with foreign States, public
order, and was likely to incite the
commission of offences against the
‘established laws of the country.
These powers were exercised by the
then Joint Secretary (Information)
in the Ministry of Information and
Broadcasting, Incharge of the Film
Wing, with the approval of the then
Minister for Information and Broad-
casting.

With regard to permitting the
release of this film it a copy now
becomes available, the Central Gov-
ernment, having already refused &
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certificate in respect of this film,
’have no powers to review their own
decision

(b) The name of the producer is
Shri Amrit Nahta and the name of
the director is Shri Shivendra Sinha.
No assistance was sought from or
given by Film Finance Corporation
for the production of the fllm
“KISSA KURS!I KA” Government
have no information about its finan-
(1ers.

Charges avalnst Chief Mirister of Goa,
Daman and Diu

4144. SHRI EDUARDO FALEIRO:
Wil the Mmister of HOME AF-
FAIRS be pleased to state:

(a) whether charges of corruption,
mal-administration against the Chicf
Minister of Goa, Daman and Dw,
Smt. Sashikala Xakodkar and her
Government have been submutted
to the Central Government;

(b) what is the precise nature of
these charges,

(¢) the individuals/organisetions/

political parties who have subnutted

" these charges and when were they sib.
tutted; and

(d) what action has Government
taken or proposed to take in the
matter?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
) to (d). Memoranda of allega-
tions agamnst Smt. Sashikala Kakod-
kar, Chief Minister of Goa, Daman
and Dju were received from the
United Goans party, the Congress
Legislature Party, and certain indi-
4Viduals jn 1975. 18976 and 1877.

On the memoranda of allegations
Tecerved in 1975 and in early part of
1976, comments of the Chief Minister
Were obtained by the previous Gov-
°rnment but a final decision was not
taken, Onm the remaining, comments
°f the Chief Minister were invited
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in May, 1977. The matter will be
processed in accordance with the
settled procedure.

It will not be appropriate to dis-
close at this stage the nature of the
allegations contained in the said
memoranda or the other details in
respect thereof.,

Demand of Ceal by Steel Indusiries
4145. DR. HENRY AUSTIN:
SHRI NIHAR LASKAR:

Will the Minister of ENERGY be
plecased to state whether jn view of
the slack growth of demand by the
steel industries there will be a low
key activity in coal sector this year?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN)* The
demand of coking coal for steel plants
during the year 1877-78 has not
slackened. In fact, the anticipated
requirements of coking coal for steel
plants have increased from about
143 million tonnes in 1976-77 to
15.86 million tonnes 1n 1977-78. Steps
have been taken to meet the increas-
ed demand of steel plants. The
question of low key activity in coal
sector, therefore, does not arise.

Wage benefit 1o Dock Workers at
Cochin Port

4146. SHRI K. A. RAJAN: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether a set of dock workers
at Cochin Port are not given interim
wage benefit;

(b) if so, the defails and rcasons
therefor; and

(c) the action being taken in the
matter?

THE PRIME MINISTER (SHRI
MORARJI DESAD: (a) and (b).





